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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2021

In the matter under Section 18(1) read
with Sections 14 & 15 of the national
Green Tribunal Act, 2010;

AND

In the matter of Report of Joint Committee
dated 17-01-2024;

AND

In the matter of: Reply on behalf of Rishi
Chawla s/o Shri Ramesh Chandra Chawla,

‘Ol Dwivedi

f(,ﬂ_ Aveseto oz R/o 87 Darbhanga Colony, Prayagraj
N N f‘“;/"‘f‘i' (U.P.) regarding Expired Silica Sand Lease
AT at Village Aswan, Tehsil Bara, Prayagraj

bﬁ 1/1/\1 AND

gb) IN THE MATTER OF

Devidas Khatri

S/0 Shri Nanad Kishre Khatri

R/o 239,Laxmi Nagar,

Behind Mangori Walon Ki Bagichi,
Brahmpuri, Jaipur 302002
Email:adv.anoopl0@gmail.com

....Applicant
Versus
Union of India
through its Secretary, MOEF&CC,

W
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3" Floor, Prithvi Wing, Indra

Paryavaran Bhawan, Jor Bagh, New Delhi-110003
Email:tapka.jigmet@gov.in,

Phone 01124695274

State of Uttar Pradesh

through its Chief Secretary

Govt. of U.P. 101 Lok Bhawan, U.P. Civil
Secretariat, Vidhan Sabha Marg,
Lucknow 226001

scup@nicoin Phone 0522-2238212

Central Pollution Control Board

Through its Member Secretary

Parivesh Bhawan, EBD-cum-Office Complex
East Arjun Nagar, Delhi 110032
Mscb.cpcb.in Phone 011-22303655

Uttar Pradesh Pollution Control Board
Through its Member Secretary

Buolding N. TC-12V Vibhuti Khan,

Gomti Nagar, Lucknow, Uttar Pradesh 226010
ms@uppcb.com, Phone No. 0522-2720895

Department of Geology and Mining,

Uttar Pradesh through Principal Secretary,
Geology & Mines, Government of Uttar Pradesh,
Khanij Bhawan 27/8 Rajaram Mohan Roy Marg,

Lucknow - 226001
dgmupexp@gmail.com Phone No. 0522-2205904

District Collector, Prayagraj (U.P.)
Dwarikapuri, Old Katra, Prayagraj, w
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Uttar Pradesh 211002
dmall@nic.in, Mobile No.954417517

7. Medical Health and Family Welfare Department
through Principal Secretary
1%t Floor, Lal Bahadur Shastri Bhawan,

Uttar Pradesh Secretariat, Lucknow
....Respondents

I, Rishi Chawla, s/o late Ramesh Chandra Chawla,
aged around 43 years, resident of 87 Darbhanga Colony,
Allahabad presently at Prayagraj do solemnly affirm on oath

as under:

1. I am the Proprietor of M/s Shri Girdhari Lal Chawla and
Sons,and I am well conversant with the facts of the case
and as such I am competent to swear the present affidavit

on my behalf.

2.  That the deponent has gone through the Report dated 17-
01-2024 filed by the Joint Committee in compliance of
Order dated 06-11-2023 in O.A. No. 203 of 2021, as well
as the Report dated 12-03-2024, and the deponent denies

allegations made therein save those which are expressly

agreed to below.

N
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That at the outset, it is submitted that the Petitioner filed
an Original Application bearing O.A. N0.203 of 2021before
this Hon'ble Tribunal. It was sought that the respondent
authority be directed to stop the illegal mining activities of
Silica Sand in the area located in the Shankargarh Block

and nearby area with immediate effect and other reliefs.

That so far as deponent is concerned, it is submitted that
the mining leasefor silica sand was granted to one Sri
Munshi Ram Chawla s/o Late Sri Ralla Ram Chawla vide
lease deed dated 14-01-1980an area of 20.59 Hectares at
village Aswan, Tehsil Bara, District Allahabad (now
Prayagraj). The lease was subsequently renewed on two
occasions. The lease was granted a second renewal vide
Government Order No. 567/86-2014/279/78 dated 27-06-
2014 for a period of twenty years commencing on 14-01-
2000 and ending on 13-01-2020, the lease was transferred
to the deponent Rishi Chawla vide transfer deed dated 12-
12-2014. A true copy of the transfer deed dated 12-12-

2014 executed between Sri Munshi Ram Chawla and the

deponent is annexed herewith and marked Annexure R-1.

B>
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That after the expiry of the lease period on 13-01-2020,
the deponent stopped all mining activities, and now the
Government of Uttar Pradesh has auctioned the above
lease. Thus, the deponent has no concern with the above

lease.

That so far as mining lease at Aswan village during the
subsistence of the expired lease deed is concerned, it is
submitted that the Government of U.P. vide G.O.
No.567/86-2014-279/78 dated 27 June 2014 accorded its
approval for mining lease for a period of 20 vyears
commencing from 14-01-2000 to 13-01-2020. The lease
deed was registered on 11-08-2014 in the office of Sub-
Registrar, Bara, District Allahabad. The District Mines
Officer, Prayagraj issued an office order dated 08-01-2015
allowing the deponent to continue miningwork. A true copy
of the Office Order dated 08-01-2015 is being annexed

¥ herewith and marked as AnnexureR-2.

That the State Level Environment Impact Assessment
Authority, Government of Uttar Pradesh additionally

granted Environmental Clearance dated 30-09-2013 in

>
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favour of the Project Proponent for 20.59 hectare of leased
land at village Aswan, Tehsil Bara in District Prayagraj after
a public hearing. A true copy of the EC dated 30-09-2013 is

being annexed herewith and marked as AnnexureR-3.

8. That in compliance of the EC, the Project Proponent
routinely delivered Half-Yearly Environmental Compliance
Reports to the Regional Office of UPPCB and other
Authorities. The deponent craves indulgence to refer
covering letters dated 20-01-2016 and 02-02-2017
showing Half Yearly compliance report. Copies of the letters
dated 20-01-2016 and 02-02-2017 is being annexed

herewith and marked as Annexure R-4.

9. That the deponent’s mining plan was also granted approval

by the Directorate of Geology and Mining, Lucknow vide

letter dated 18-01-2017. A true copy of the letter dated 18-
01-2017 is being annexed herewith and marked as

Annexure R-5.

10. That the deponent had deployed qualified technical persons
formining so as to ensure systematic and scientific mining

ofsilica sand at Aswan village. A true copy of the letter

¢
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dated 04-05-2018 is being annexed herewith and marked

as Annexure R-6.

11. That insofar as the allegations in respect of illegal mining
are concerned as well as flouting of conditions of CTO, EC,
and mining plan which were observed by the Joint
Committee, it is submitted that the deponent’s mining lease
expired on 13-01-2020 and the deponent no longer
participates in the mining of silica sand. Therefore, the

allegations are not relevant in respect of the deponent.

12. That insofar as the Joint Committee Report dated 12-03-
2024 is concerned, the Joint Committee has recommended
that environmental compensation worth Rs. 14,60,000/- be
imposed on the deponent for failure to obtain consent

orders under the Air and Water Acts. However, it is humbly

-ﬁ};submitted that no environmental compensation is required

g 3.
nl
d i

to be paid in respect of the deponent.

That the difference between a consent to operate and an
environmental clearance was highlighted in the case of
Alembic Pharmaceuticals Limited v. Rohit Prajapati &Ors.

(2020) 17 SCC 157, where it was held at para 35 that
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“There exists a distinction between obtaining relevant
clearances and consents from the State Pollution Control
Board and obtaining an environmental clearance in
accordance with the procedure laid down under the EIA
notification of 1994. A consent order issued by the State
Pollution Control Board allows an industry to operate within
the prescribed emission norms. However, the consent
orders do not account for the social cost and impact of
undertaking an industrial activity on the environment and
its surroundings. A holistic analysis of the environmental
impact of an industrial activity is only accounted for once all
the steps listed out in EIA notification of 1994 are followed.
The purpose of setting in place specific requirements such
as public hearing, screening, scoping and appraisal is to
foster deliberative decisions and protect environmental
concerns. The detailed process listed out in the EIA
notification of 1994 for obtaining an EC allows for
minimising the adverse environmental impact of any
industrial activity and improving the quality of the

environment. One must adopt an ecologically rational

W

outlook towards development.”
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14. That it is humbly submitted that the deponent’s mining
activities were in compliance with the conditions laid out in
the Environmental Clearance, and accordingly, six-monthly
compliance reports were also submitted. Admittedly, the
deponent did not obtain the necessary consent orders
which are meant to regulate emissions of the mining
activity, but despite this, the deponent’s compliance with
the conditions of the Environment Clearance ensured that
any harm caused to the environment on account of their
mining activities was negligible. Thus, in view of the Court’s
observations in Alembic Pharmaceuticals Limited, it is
humbly submitted that environmental compensation should

not be imposed upon the deponent for the technical error.

15. That moreover,so far as the calculation in the Report dated
12-03-2024 is concerned, it is submitted that the Regional
Officer videletter dated 12-03-2024 imposed environmental
compensation on the ground that the Project Proponent has
neither obtained NOC nor CTO, for the period 08-02-2019
'/co 13-01-2020. It is humbly submitted that this calculation

is incorrect.In compliance of the order dated 19-01-2024, a

notice dated 22-02-2024 was given to the Project

>
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Proponent; in response, the Project Proponent conveyed
that the term of lease had expired on 13-01-2020. The
UPPCB observed that after getting EC dated 30-09-2013,
the Project Proponent had worked up to 13-01-2020
without a CTO and consequently imposed environmental
compensation. However, in view of guidelines dated 08-02-
2019 issued by the Central Pollution Control Board the
UPPCB imposed environmental compensation @ Rs. 5,000
per day from 08-02-2019 to 13-01-2020, which comes to
Rs. 14,60,000. It is submitted that the environmental
compensation was, thus, imposed for additional days, i.e.

08-02-2019 till 29-09-2019.

That it is additionally submitted that the Joint Committee
has sought to impose environmental compensation vide the
letter dated 12-03-2024, but lacks the jurisdiction to do the
same.The Joint Committee has no jurisdiction under the
Water Act or the Air Act. Additionally, the terms of
reference issued by this Hon’ble Tribunal do not empower

he Committee to impose compensation.

B
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17. That it is further submitted that the failure to obtain
consent orders was not deliberate and the deponent merely
obtained the lease deed and the mine as a going concern
from the transferor who had been granted the same from
the government. It was merely an innocuous omission on

the part of the deponent.

18. That the present Reply has been filed bona fide and in the
interest of justice. The deponent reserves his right to add
additional grounds for challenge including impugning any
Joint Committee Report. The deponent craves leave of this

Hon’ble Tribunal to claim any such relief subsequently.

19. That the deponent is a law abiding citizen of India and has
always complied with and is further ready to comply with all

the Environmental and Mining Laws ensuring sustainable

development. In light of the aforesaid reply, it is submitted
that the final report dated 17-01-2024 based on conjecture
is— completely absurd. The documents attached at

Annexures to this affidavit are true copies of their

b4

respective originals.
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20.  That in totality of all aforesaid facts and circumstances, it is
expedient to secure the ends of justice that this Hon’ble
Tribunal may kindly be to discharge the notice issued
against the Washing Pant of Project Proponent shown at Sl.
# 9 and 16 of Annexure E to the of the Impugned Report
dated 17-01-2024 and also set aside the compliance report

dated 12-03-2024.

VERIFICATION

I, the deponent above named, do hereby verify that

the contents of my above affidavit are true and correct to
the best of my knowledge and belief and legal advice
believed to be true by me. I state that nothing material has

been concealed therefrom.

Verified at on this 3o day of March, 2024.
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j between Sri Munshi Ram Chawla Son of Late Sri Ralla,Ram Chawla,

Resident of 11-A/7‘D'ariyabad, Police Station-Attarsuiya, Town & District-

Allahabad (hereinafter referred to as the “transferor” which expression shall

where the context so admits be deemed to include his heirs, executors,

administrators, representatives and permitted assigns) of the first part and
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4B NOV IS
R Rishi Chawla, Son of Shri Ramesh Chandra Chawla, Resident of 87,

Darbhanga Colony, Po‘lice_ Statlion-Tagore Town, District-Allahabad

(hereinafter referred to as the “transferee” which expression shall where the

context so admits be deemed to include his heirs, executors, administrators,
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representatives and permitted assigns) of the second part and the Govemnor

of Uttar Pradesh (hereinafter referred to as the 'State Government’ which

;
b ~ expression shall where the context so admits be deemed to include the
i successors in office and assigns) of the third part.
B

WHEREAS vide mining lease deed dated 14" January 1980, entered
i

into between the State Government & the transferor and registered in Book
No. 1 Volume No.517 on pages 175 to 222 at Serial No. 681 in the office of
Sub-Registrar-Karchhana, District-Allahabad on March 1980 demised an

area of 20.59 hectares fully described in part I of the schedule thereto
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’ ¥ delineated on map annexed thereto for the purpose of mining for Silica
‘Sand fora period of 10(Ten) years commencing from 14" January 1980 in
f e ey ‘ '
g accordance with the Mineral Concession Rules, (hereinafter referred to as
- the “Rules 1960").
§
E ' :
‘ AND WHEREAS on expiry of the term of the aforesaid mining lease,
‘ the transferor has applied to the State Government in accordance with the
Rules, for the first renewal of the aforesaid mining lease for Silica Sand in
b respect of the lands described in part I of the schedule, hereunder written
J the transferor has deposited with the State Government the st of Rs.2000/
_e -(Rupees two thousand) only as security for a mining lease and the
f State Government granted first renewal for the same area 20.59
i

hectares vide Government Order No. 1601/18-12-91/89 dated 14" May

1991 and mining lease deed was executed between the same parties on
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24" December 1998 with effect from 14" January 1990 for a period of

10(Ten) years i.e. 13" January 2000 and demised an area 20.59 hectares

fully described in part no I schedule thereto and delineated on the map

annexed thereto.

AND WHEREAS vide power of Attorney executed on 16" October
2014, by the transferor appointed his Attorney to Sri Rajiv Kumar Chawla
Son of Late Sri Surendra Kumar Chawla, Resident of House No 39/38/E/A,
Lowther Road, Police Station George Town Tehsil-Allahabad, District-
Allahabad to act and sign any relevant papers relating to execution of

agreement on his behalf.

AND WHERAS the transferor has applied to the State Government
in accordance with the Rules, for the second renewal of mining lease for
Silica Sand in respect of the lands described in partI of the schedule hereto
vide application dated 04" December 1998 and on the aforementioned
application, the State Government granted the second renewal Avide
Government Order No.567/86-2014-279/78 dated 27" June 2014 with effect
from 14" January 2000 for a period of 20 (Twenty) years i.e. 13" January
2020 and has depbsited with the State Government the sum of Rs.10000/-
(Rupees Ten Thousand) 6nly as security vide treasury challan no. A036045

dated 17" July 2014 atAllahabad.

AND WHEREAS by virtue of an indenture of lease dated the 11" Day

of August 2014 and registered in book no. 1 volume no. 1413 on pages no.

Lajeen N E;,_,Qk -W é;‘ ) w )
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321 to 416 at serial no. 3804 in the office of Sub-Registrar, BardDlstrict

Allahabad (hereinafter referred to as lease) the original whereof is attached
hereto and marked 'A' entered into between the State Government (therein
called the Lessor) and the transferor (therein called the lessee), the transferor
is entitled to search for, win and work mines and minerals in respect of
Silica Sand in the lands described in Schedule thereto and also in Schedule
hereto for aterm of 20 (twenty) years w.e.f. 14" day of January 2000 and
subject to the payment ofi the rents and royalties and observance and
performance of the Iesseé;s covenén’g and conditions in the said deed of
lease reserved and contained including a covenan’; not to assign the lease

or any interest there under without the previous sanction of the State

Government.

AND WHERAS the transferor is now desirous of transferring and
assigning the lease to the transferee and the State Government has, atthe
request of the transferor, granted permission to the transferor vide Govt.
order No. 570/86-2014-279/78 dated 08.07.2014 to such a transfer and
assignment of the lease upon the condition of the transferee entering into

an agreement and is containing the terms and conditions hereinafter set

forth.

Now this Deed Witnessed as follows:-

1. The transferee hereby covenants with the State Government that from

and after the transfer and assignment of the lease the transferee shall be

4
,.Qﬁﬁm =
Vg T
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' bound by, and be liable to perform, observe and conform and be subject to
all the provisions of all the covenants, stipulations and conditions contained
in said hereinbefore recited lease in the same manner in all respects as if

the lease had been granted to the7 transferee as the lessee there under and

he had originally executed it as such.

2.1t is further hereby agreed and declared by the transferor of the one part

and the transferee of the other part that:-

() The transferor and the transferee declare that they have ensured that the
mineral rights over the area for which the mining lease is being transferred

‘vest in the State Government.

(i) The transferor hereby declares that he has not assigned, sublet,
mortgaged or in any other manner transferred the mining lease now being
transferred and that no otheer person or persons has any right, title or interest

where under in the present mining lease being transferred.

(iii)  The transferor further declares that he has not entered into or made
any been agreements, contract or understanding whereby he had been or
is being directly or indirectly financed to a substantial extent by or under

which the transferor's operation or understandings were or are being

substantially controlled by any person or body of persons other than the

transferor.

) \MWU‘ ﬁ G W
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(iv) The transferee hereby declares that he has accepted all the conditions

and liabilities which thé transferor was having in respect of such mining

lease.

(v) The transferee further declares that he is financially capable of and will

directly undertake mining operations.

(vi) The transferee further declares that he has filed an affidavit stating that
he has filed up-to-date income tax returns, paid the income tax assessed
on him and paid the income tax on the basis of self-assessment as provided

in the Income TaxAct, 1961, (43 of 1961).

(vii)  The transferor has supplied to the transferee the original or certified
copies of all plans of abandoned workings in the area and in a belt of 65

meters wide surrounding it.

(vii) The transferee hereby further declares that as a consequence of this
transfer, the total area while held by him-under mineral concessions are not
in contravention of Section 6 of the Mines and Minerals (Development and

\ Regulation) Act, 1957 of rules 35 of Mineral Concession Rules, 1960.
*

i
\t‘? (ix)The transferor has paid all the rent, royalties and other dues towards

Government till the date, in respect of this lease.

In witness whereof the parties hereto have signed on the date and

':?-iluwcw W 3. @) Q,@? 7
l\:?f;‘_:éﬁﬁ e
A o




year first above written.

SCHEDULE

Location and area of the lease

All that tract of lands situated at Village-Aswan in Pargana Bara,
Tehsil Bara, in District Allahabad, Sub District Bara and Thana Bara
containing an area of 20.59 hectares delineated on the plan hereto annexed

and thereon colored in red and bounded as follows:-

ON THE NORTH BY: Demarcated boundary pillars A, B, C, D, Eand

- F and land of village Aswan.

ON THE SOUTH BY : Demarcated bdundary pillars'H and G and

land of village Aswan.

‘ON THE EAST BY : Demarcated boundary pillars F and G and

land of village Aswan.

o e
s e
SRy
£ AND
* '.‘”’-g}'r’ b / ON THE WEST BY : Demarcated boundary pillarsA. 1, J and H

and land of village Aswan.

(here in after referred to as “the lands”.)
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Signed by
Sﬂ:em arel )
For and on behalf of thes@ad¥mor of Uttar Pradesh
e Gd i { favr,

JoYo NI, AETH

Inthe ?rﬁjence of:
1. .

The Lessor

EETsT apeyro
& Q(ﬂ (Name and address)

Signed by_ T aree.. tamaon C lscAa
The Transferor

In the presence of

(Name and address)

The Transferee

2. ":’H\E‘WWH v

(Name and address)
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otate Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Dr. Bhim Rao Ambedkar Paryavaran Parisar
Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax :91-522-2300 543
I.-mail : doeuplko@yahoo.com

Website : www.seiaaup.com
I'o,

Shri Rishi Chawla,
Attorney,

Shri Munshi Ram Chawla,
§7-Darbanga Colony,
Allahabad, U.P.-211002

}‘\Cf:......‘,..(.'.!..\.(..L ....... Parya/SEAC/ 106/201 1/AD(VB) Date ?7 o Septemnber, 2013

Sub:- Environmental clearance for Aswan Silica Sand Mine at plot no- 13,15 to 18, 137,
160, 168, 169, 172 to 174, 190, 191, 198 to 200 & 212, Vill- Aswan, Taluka-Bara,
Distt. Allahabad.U.P. (Leased Area 20.59 ha),

Dear Sir,

Please refer to your application/letter dated 17/12/2011 and 26/06/2013 addressed to the
Director/Secretary, SEAC, Directorate ot Environment, U.P. The State Level Expert Appraisal
Committee considered the matter in its meeting held on dated 26/07/2013.

A presentation was made by the project proponent and along with their consultant M/s
GRC (I) Pvt. Ltd. The proponent, through the documents submitted and the presentation made,
informed the committee that:

i- The Figject proposal falls under category — 1(a) of EIA Notification, 2006 (as amended).
2- The proposal is for Aswan Silica Sand Mine, Area-20.59 ha., Vill-Aswan, Taluka-Bara,
Distt. Allahabad.U.P. (Leased Arca 20.59 ha).
3- As per the final EIA the Collection of 27,281 TPA Silica Sand from mining lease arca 20.59
ha has been proposed which is a part of non forest Government revenue land.
“4- Application has been submitted by Sh. Rishi Chawala, Attorney, 87, Darbanga Cology,
Allahabad. ’
- The mining leased drea located between latitude 25° 17" 32.62" N to 25° 1720.19" N and
longitude 81° 40" 18.70" E to 81" 40'25.49" E.
6- The mining will be opencast typz and carried through manually.
7- For the optimum utilization of the mineral available in the lease arer, A clear gap of 7.5 m
will be provided along with the lease boundary as required under MMR, 1961.
8- The quarry planning, slope, height, width and length of the benches will be planned on the
basis of deposit. Since the deposit is very shallow and beds are horizontal, the manual
mining is most suitable,

wn

9- Mining will be carried out by beneh formation of benches. The height and width of bench in
(E1A Reg. 8/1 Dmineral will be 3 mand 4 m respectively. The slope of pit will be kept +45°.
10-"Topsoil is scrapped and stored separately to be used for plantation or reclamation after back
filling,
ol I-"The mineral would be extracted and brought to the loading point manually. Then the trucks
carry it to washing plant where it is up grade and sent to their respective destination.

R/aghing is very much required for silicu sand as it is ussociated with impurities like iron

HNes & dust

|
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Annexure R-3
Registered

State Level Environment Impact Assessment Authority, Uttar Pradesh
Directorate of Environment, U.P.
Dr. Bhim Rao Ambedkar Paryavaran Parisar
Vineet Khand-1, Gomti Nagar, Lucknow — 226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543
E-mail : doeuplko@yahoo.com

Website : www.seiaaup.com

Shri Rishi Chawla,
Attorney,

Shri Munshi Ram Chawla,
87-Darbanga Colony,
Allahabad, U.P-211002

Ref: 1446/Parya/SEAC/1-6/2011/AD(VB) Date: 30 September, 2012

Sub: - Environmental clearance for Aswan Silica Sand Mine at plot no — 13,15 to 18, 137,
160, 168, 169, 172 to 174, 190, 191, 198 to 200 & 212, Vill — Aswan, Taluka-Bara,
Distt. Allahabad.U.P. (Leased Area 20.59 ha).

Dear Sir,

Please refer to your application/letter dated 17/12/2011 and 26/06.2013 addressed to the
Director/Secretary, SEAC, Directorate of Environment, U.P. The State Level Appraisal Committee considered the
matter in its meeting held on dated 26/07/2017.

A presentation was made by the project proponent and along with their consultant M/s GRC (I) Pvt. Ltd.
The proponent, through the documents submitted and the presentation made, informed the committee that:

The Project proposal falls under category — 1(a) of EIA Notification, 2006 (as amended).

The proposal is for Aswan Silica Sand Mine, Area 20.59 ha., Vill-Aswan, Taluka-Bara, Distt.
Allahabad.U.P. (leased area 20.59 ha).

As per the final EIA the Collection of 27,281 TPA Silica Sand from mining lease area 20.59 ha has been
proposed which is a part of non forest Government revenue land.

Application has been submitted by Sh. Rishi Chawala, Attorney, 87, Darbhanga Cology, Allahabad.

The mining leased area located between latitude 25 17’ 32.63”” N to 25 17°20.19” N and longitude 81
40’ 18.70” Eto 81" 40'25.49 E.

The mining will be opencast type and carried through manually.

For the optimum utilization of the mineral available in the lease area, A clear gap of 7.5 m will be
provided along with the lease boundary as required under MMR, 1961.

The quarry planning, slope, height, width and length of the benches will be planned on the basis of
deposit. Since the deposit is very shallow and beds are horizontal, the manual mining is most suitable.
Mining will be carried out by bench formation of benches. The height and width of bench in (EIA Reg.
8/11) mineral will be 3 m and 4 m respectively. The slope of pit will be kept 45 o.

10-Topsoil is scrapped and stored separately to be used for plantation or reclamation after back filling.

29-A
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L2 Afer the mineral is completely removed and the hard bottom has reached, the retaining wall
will be made, The reject is lirst spread over the dumps and covers by the soil either for
plantation for cultivation.

13- Approximately 79 % of land will be reclaimed at the end of the mine life period.

4= This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14-09-2006.

13- During operation the maximum nos. of workers will be 54,

10- The water requirement wi'l be limited to 6,15 KLD (1.3KLD for dust suppression, 0.5 KLD
tor domestic use, 3.7 KLD for greenbelt and 0.65 for washing of plant).

I7-Mining plan along with progressive minc closure has been approved by IBM vide letter no-
UP/Allahabad/silica sand/M Plan-/r-01/12-13 dated 27-05-2013.

18-The Terms of Reference for the above proposal were issued through letter no-
414/parya/SEAC/ 1106/2011/ AD(VB), dated 05-03-2012

19- The public hearing was or zanized on dated 10-04-2013 at mining site.

20- The project proponents have submitted final EIA report incorporating details of public
hearing through letter dated 26-06-2013.

Based on the recommendations of the SEAC meeting held on 26/07/2013 on the above
said project, the State Level Environment Impact Assessment Authority (SEIAA), (Meeting held
on 04/09/2013), has decided to grant the Environmental Clearance for the title project for the
Collection of 27281 TPA Silica Sand from mining lease area 20.59 ha along with all the General
and Specific Condition as prescribed by SEAC/SEIAA for Silica Sand Mining proposals:

General conditions:

I. Any change in mininy; area, khasra numbers, entailing capacity addition with change in
process and or mining technology, modernization and scope of working shall again
require prior Environmental Clearance as per the provisions of EIA Notification, 2006
(as amended).

2. No change in the calendar plan including excavation, quantum of mineral silica sand, red
ochre and waste shou!d be made.
3. Conservation measures for protection of flora and fauna in the core & buffer zone should

be drawn up in consultation with the local forest and wildlife department.

4. Four ambient air quality-monitoring stations should be established in the core zone as
well as in the buffer zone for RSPM, SPM, SO2 & NOx monitoring. Location of the
stations should be dezided based on the meteorological data, topographical features and
environmentally and ecologically sensitive targets and frequency of monitoring should
be undertaken in consultation with the State Pollution Control Board.

5. Data on ambient air quality (RSPM, SPM, SO2 & NOX) should be regularly submitted to

the State level impact Assessment Authority UP, MoEF, Regional Office located at

Lucknow and the U.I' Pollution Control Board once in six months,

Fugitive dust emissions from all the sources should be controlled regularly. Water

spraying arrangement on haul roads, loading snd unloading and at transfer points should

be provided and properly maintained.

Measures should be taken for control of noise levels below 85 dBA in the work

environment. Workers engaged in operations of HEMM, etc. should be provided with car

plugs / muffs.
Qy Page 2 of 6
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Industrial waste water (workshop and waste water from the minc) should be properly
collected, treated o us o conform to the standards prescribed under GSR 422 (E) dated
19t May, 199V and 315t December, 1993 or as amended from time to time. Oil and
grease trap should be insta led before discharge of workshop effluents,

Personnel working in dus y arcas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects. Occupational health surveillance program of the workers should be undertaken
petiodically 1o observe any contractions duc to exposure to dust and take corrective
measures, if needed,

J. A\ separate environmental management cell with suitable qualified personnel should be

set-up under the control of a Senior Lxecutive, who will report directly to the Head of the
Organization,

- The funds earmarked for ¢nvironmental protection measures should be kept in separate

account and should not be diverted for other purpose. Year wise expenditure should be
reported to the State level impact Assessment Authority UP, MoEF, Regional Office
located at Lucknow and the U.P Pollution Control Board.

. The project authoritics should inform to the MoEF, Regional Office located at Lucknow

regarding date of financial closures and final approval of the project by the concerned
authorities and the date of start of land development work.

- The MoEF, Regional Office located at Lucknow shall monitor compliance of the

stipulated conditions. The project authorities should extend full cooperation to the officer

(s) of the MoEF, Regiona! Office located at Lucknow by furnishing the requisite data /
information / monitoring rzports.

. The project proponent shall submit six monthly reports on the status of the

implementation of the stipulated environmental safeguards to the State level impact
Assessment Authority, U, P. MoLl, Regional Office, Lucknow, and U.P Pollution
Control Board.

- A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any,

from whom suggestion / representation has been received while processing the proposal.

- U.P Pollution Control Board should display a copy of the clearance letter at the Regional

office, District Industry Centre and Collector’s office/ Tehsildar's Office for 30 days.

- The project authorities chould advertise at least in two local newspapers widely

circulated, one of which ¢hall be in the vernacular language of the locality concerned,
within 7 days of the issuz of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
U.P Pollution Control Board and also at web site of the SEIAA at http://seiaaup.com and
@ copy of the same should be forwarded to the MoEF, Regional Office located at
Lucknow,

Project falling with in 10 1, arcu of Wild Life Sanctuary is to obtain

a clearance from
National Board Wild Life NBWL)

even il the eco-sensitive zone is not carmarked.

Specific conditions:

The environmental clearance is subject to approval of the State Land use Department,
Government of U.P for diversion of agriculteral land for non-agricultural use.

g Page 3 of 6
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The project proponent shall obtain Consent to {stablish from the 1).P State pPollution

Control Board and eftectively implement all the conditions stipulated therein.

v A record of daily production anpocity, engopement of man power and transport vehicles
should be maintained,

4. The mining operations hall e restricted o above pround water wable and it should not

intersect the groundwater tab ¢,

The project proponent shall ensure that no patural watereourse and/or waler resources arc

o

obstructed due to any mining operations.

6. The top soil shall temporarily be stored at carmarked site(s) only and it should not be
kept unutilized for long. The topsoil shall be used for Jand reclamation and plantation.
The over burden (OB) generated shall be disposed off at the ecarmarked site in
accordance with the approy ed mine plan. The OB dump shall not be kept active for a
long period of time and its phase wis¢ stabilization shall be carried out. The OB dump
shall be properly terraced so that the overall slope of the dump shall not exceed 27
degree. The OB dump should be scientifically vegetated with suitable native species 10
prevent erosion and surface run off. It shall be ensured that the OB docs not flow into
agricultural fields. Monitoring and management Of rehabilitated areas should continue
until the vegetation becomss self-sustaining. Compliance status shall be submitted to the
SEIAA, U. P.onsix monthly basis.

§. Catch drains and siltation ponds of appropriate size shatll be constructed for the working
pit, soil, OB and mineral dumps to arrest flow of silt and sediment into the agricultural
fields and the water bodics. The water s0 collected should be utilized for watering the
mine area, roads, green belt development etc. The drains should be regularly de-silted
particularly afier the monsoon and maintained properly.

Garland drains, settling tanks and check dams of appropriate size, gradient and
length shall be constructed both around the mine pit and the over burden dump to prevent
run off of water and flov/ of sediments dircctly into the agricultural fields and the water
bodies and sump capacity should be designed keeping 50% safety margin over and above
peak sudden rainfall (based on 50 years data) and maximum discharge in the area
adjoining the mine site. Sump capacity should also provide adequate retention period to
allow proper settling of silt material. Sedimentation pits should be constructed at the
corners of the garland drains and de silted at regular intervals.

9. The void left unfilled n the area shall be converted into the water body. The higher
benches of excavated void/mining pit shall be terraced and plantation done to stabilize
the slopes. The slope of higher benches shall be made gentler for easy accessibility by
Jocal people to use the vater body.
10. Peripheral fencing shall be carried out along the excavated area.

11. Dimension of the retaining wall at the toe of the OB dump and the OB benches within
the mine to check run-ofl and siltation should be bused on the maximum rain fall data.
12. Plantation shall be raised as 7.5 m wide green belt in the salfety zone around the mining
lease, over burden dutnp, around water body, roads etc. by planting the native species in
consultation with the local DFO/Agriculture Department. The density of the trees should

be around 1000 plants per ha.
C[] 13. Effective safeguard rieasures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of SPM (PM,0 and PM,.s) such

Page 4 of 6
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as around erushing and sercening plant, loading and unloading point and transfer points.
Extensive water sprinkhing shall be corried out on haul roads. Tt should be ensured that
the Ambient Air Quality patmeters conform o the norms prescribed by the UP
Pollution Control Board in his regard.

14, The project authority shoald implement suitable conservation measures 1o augment
ground water resources in the arca in consultation with the Regional Dircector, U.P
Ground Water Board.

1S, Regular monitoring of grovnd water level and quality shall be carricd out in and aro‘und
the mine lease by establisting u network of existing wells and constructing ncw piczo
meters during the mining operation. The monitoring should be carried out four times in a
VeAr 1.¢., Pre-monsoon, monsoon, post-monsoon and winter and the data thus collected
shall be sent regularly to the SEIAA, If at any stage, it is observed that the groundwater
table is getting depleted duc to the mining activity; necessary corrective measures shall
be carried out.

16. The project proponent stall obtain necessary prior permission of the competent
authorities for drawl of recuisite quantity of water (surface water and ground water, if
any) for the project.

17. Suitable rainwater harvesting mcasures on long term basis shall be planned and
implemented in constltation with the Regional Director, U.P. Ground Water Board.

18. Vehicular emissions shall be kept under control and regularly monitored. Measures shall
be taken for maintenance of vehicles used in mining operations and in transportation of
mineral. The mincral transportation shall be carried out through covered trucks only and
the vehicles carrying the mineral shali not be overloaded.

19. Drilling and Blasting operations shall not be carried out.

20. Mineral handling area shal! be provided with adequate number of high efficiency dust
extraction system. Loading and unloading areas including all the transfer points should
also have efficient dust control arrangements. These should be properly maintained and
operated.

21. Consent 1o operate shall be obtained from the U.P Pollution Control Board, prior to start
of enhanced production from the mine.

22, Liquid waste from toilets <ic, should be properly managed so that ground water is not
contaminated.

23. Pre-placement medical examination and periodical medical examination of the workers
engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health examinaion of the workers should be drawn and displayed at the site
and followed accordingly.

24. Provision shall be made for the housing of labour near the site with all necessary
infrastructure and facilitics such as tuel for cooking, sanitation, safe drinking water,
medical health care, créche cle.

5. A Final Mine Closure Plan along with details of Corpus Fund should be submitted to the
SEIAA, U. P. 5 years in advance of final mine closure for approval.

p. All workers cngaged must be covered under ES! as per mines act or under group
/" insurance scheme.

Ensure that the proposed site is not 2 part of any no-development zone as
required/prescribed/identificd unde law, [n case ot violation, this permission shall automatically

Page Sot 6
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deem o be cancelle o . .
cire thic celled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

‘ The "‘l“\‘f"' stipulated condit ans will be enforced inter-alia, under the provisions of the
\)\‘1\l\fl" (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance
Act, 1991 along-with their amendrents and rules made there under and

) also any other orders
passed by the Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating
the conditions specified in the Environmental Clearance within 03 months of issuance of this
clearance. The SEIAA/MOEF reserves the right to revoke the environmental clearance, if
conditions stipulated are not implemented to the satisfaction of SEIAA/MOoEF. SEIAA may
impose additional environmental conditions or modify the existing ones, if necessary.

This is to request you to ake further necessary action in matter as per provisions of
Gazette Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular
compliance reports to the authority as prescribed in the aforesaid notification.

e

(J. S. Yadav)
Member Secretary, SEIAA

Encl: as above

INOLiz mrcsssiseesssnsvasess /Parva/SEAC/1106/2011/AD(VE)  Dated: As above

Copy with enclosure for Information and necessary action _to:

1. The Principal Secretary, Depertment of Environment, Govt. of Uttar Pradesh, Lucknow.

2. Advisor, IA Division, Ministry of Environment & Forests, Govt. of India, Paryavaran
Bhavan, CGO Complex, Lodhi Road, New Dethi.

3 Chief Conservator, Regional Office, Ministry of Environment & Forests, (Central Region),

Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow,

District Magistrate, Allahabad.

Director, Department of Geo ogy & Mining, U.P. Lucknow.

The Member Secretary, U.P. Pollution Control Board, PICUP Bhawan, Gomti Nagar, Lucknow.

Copy to Web Master/Guard file.

(O. P. Varmn)
Secretary, SEAC/
Director (I/c), Environment

Page 6 of 6
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Dated:- 200116
The Dueetor & Secretary (SEAQ)
Directorate of Envivonment, Govt of 11 p
Dr. Bhimrao Ambedkan Parvavaran Parisar.
Vineet Khand- 1. Gomti Nagar.
Lucknow- 226010
Uttar Pradesh.

Subject:- Compliance report (For June 2016) of Environmental Clearance Conditions for the “Aswan

Silica sand Mine at plot No.-13,15 to 18,137,160,168,169,172 to 174 190 191,198 to 200 & 212
Vill.-Aswan ,Taluka-Bara JWDist.-Allahabad”.

Ref: Your letter n0.-1446/Parya/SEAC/1106/201 1/AD(VB), Dated 20 September 2013

S,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
letter no. REF NO.- 1446/Parya/SEAC/1106/201 VAD(VB), Dated 20 September 2013.

In view of above , we are approaching you by submitting a copy of the foliowing information/documents for your
kind perusa} :- '

1-Para wise compliance of the General / Specific conditions mentioned in the Environmental Clearance .

* 2-Lab report .

3- Last Six months production detail.

We assure that the compliance of the conditions given by

SEIAA will be strictly followed with the progress of the
project on letter & spirit.

With Regards

Authorized Signatory

Fosty M%/éf/
( Shri Rishi Chawla )
87-Darbanga Colony &Yy ﬁﬂﬁ‘[ 'ﬂﬂw
Aliahabad,U.P.-21 1002 i
o foeticn, .. 416
UlTepeit eV o
Fato y WY gy

Enciosed: As above

Copy to:

\/)/UPPCB, TC-12'V, Vibhuti Khand, Gomti Nagar, Lucknow-226010

W
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Dated:- 20-01-16

The Director & Seerctary (SEA(C)
Directorate of Environment, Govt. of | Lp
Dr. Bhimrao Asabedkar Parvavaran Pansar.
Vineet Khand- 1, Gamti Nagar,

Lucknow- 226010

Uttar Pradesh.

$ Subject:- Compliance report (For June 2016) of Environmental Clearance Conditions for the “Aswan
& Silica sand Mine at plot No.-13,15 to 18,137,160,168,169,172 to 174 190 191,198 to 200 & 212

3* Vill.-Aswan ,Taluka-Bara Dist.-Allahabad?.

:

3

3 Ref: Your letter no.-1446/Parya/SEAC/1 106/201]/AD(VB), Dated 20 September 2013
E Sir,

£

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
letter no. REF NO - 1446/Parya/SEAC/1106/201/AD(VB), Dated 20 September 2013.

In view of above | we are approaching
kind perusat :-

you by submitting a copy of the following information/documents for your

- 1-Para wise compliance of the General / Specific conditions mentioned in the Environmental Clearance .
~ 2-Labreport .

- 3-Last Six months production detail.

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the progress of the
project on letter & spirit.

With Regards

Authorized Signatory

Rish Uhousts
| ( Shri Rishi Chawla )
i 87-Darbanga Colony
Allahabad,U.P.-21 1002

3

Enclosed: As above

Copy to:
). UPPCB, TC-12'V, Vibhuti Khand, Gomti Nagar, Lucknow-226010 W
TER IR :
&l{’ Y Kendriya Bhavan, Sth Floor, Sector-H, Aliganj, Eucknow-226004

\
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Subject Compliance report (For December 2013) of Faviconmentil Clearance Canditions for the = Ao
Nilicasand Mine at plot Ve 13,13 (0 INITT00.008T09. 172 10 174190 191108 10 200 & RE
V- A LadukaBara Dist- A llahabad ™

Ret Yonr foties wo-T4do Panva SEAC 11002010 AD(VEB). Dated 20 September 20103

So

o vou that our project has been accorded Environmental Clearance fronn SFIAN 1

e RED NG 1440 Panva/SEAC/ 1106 20TUVADIVB), Dated 20 September 2013,

VIew of @boie L we are approaching vou by submiliing 2 copy of the following information-documen

1-Paz v noc ol U Genea) Spoe C oy mantoned in e Enviomnental Clearnee
‘_

AF et TP 130 710 b QST A v ¥
cof the conditions aven by SELAA wil

suthorized Signatorn

et L ULPPOB ey oy thhiat Wb, Chognt Ny Lachnow 220000

fee, Mokl -Kendriva Bhavan, 3, Foor, Seetor-4l, Migang, Lucknow 2220001



Tru%%cﬁi copy 37A

Dated: 2-2-17
[lllegible]

Subject: Compliance report (For December 2015) of Environmental Clearance Conditions for
the “Aswan Silica Sand Mine at plot No. 13, 15 to 18, 137, 160, 168, 169, 172 to 174, 190, 191,
198 to 200 & 212, Vill.- Aswan, Taluka-Bara, Dist. Allahabad”

Ref: Your letter no. 1446 Parya/SEAC/11006/2011/AD(VB). Dated 20 September 2013
Sir,

This is to inform you that our project has been accorded Environmental Clearance from
SEIAA, UP vide Letter No. 1446/Parya/SEAC/11006/2011/AD(VB), Dated 20 September 2013.

In view of above, we are approaching you by submitting a copy of the following
information/documents for your kind perusal:

1. Para-wise compliance of the General & Specific conditions mentioned in the
Environmental Clearance

2. Labreport

3. Last Six months production detail

We ensure that the compliance of the conditions given by SEIAA will be strictly following with
the progress of the project in letter & spirit.

With Regards
Authorized Signatory
[Signature]

(Shri Rishi Chawla)
87-Darbhanga Colony,
Allahabad UP 211002

Enclosed [illegible]

Copy to —
Member Secretary, UPPCB, [illegible], Vibhuti Khand, Gomti Nagar, Lucknow 226010
[illegible] Office, MoEF, Kendriya Bhavan, 5™ Floor, Sector-41, Aliganj, Lucknow, 226004
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fawa Authorization Under It;fegulation 34(4) of the Metalliferous Mines Regulation, 1961, to
work as manager of dswan Silica Sand Mines (Area — 20.59 Hect.) of Shri Rishi
Chawla & Bankepur, Clzatehara Gurehatha Silica Sand Mine (Area —48.86 Hecet) of
Smt. Nirmal Rani Chrfwla at District : Alinhabad .

- | P

Please refer to your lelrer no. ‘Nll dated 03 (4.2018 on the above mentioned sub l\.C'

In exercise of the powers crmferred on thu Chltf Inspu:mr of Mines (also uc.\lgnc.td as
D irector-General of Mines Safety) Under Regulation 34(4) of the Meuliiterous Miney
Regulation, 1961 and by virtue of the authorization granied to me by the Chief Inspuctor of
Mines (also designated as Din};ctor-General. of Mings Safety) under Section 6(1) of Mines Act,
1952, 1 herzhy authorize voulto act as manager of Aswan Silica Sand Mines (Arca - 2(.'.5*‘
Heet.) of Shri Rishi (hawlal & Bankepur, Chatehara Gurchatha Silica Sand Mive (e -
9R.8C Heei) of St ‘J;rmal Runi Chawla, for a period up to 02.05.2019 subject to the
{oovinp condimio:

Mo undergronnd ~vur<m;1 shall be made.

Employiment of work persons in the mine shall not exceed 75 inall.

Work i the imines slmll be done during day light hours only.

No Biasting shall be d(?n( in the mine.

Heavy  [apih .'\/1ovmu Machinery (Excuvator/bick-hoe ete.) shail ol be used n
conncetion with the excavation without oblei ning pereeission in fom iy dircciorade.
Work o the mines ulh}ll be supervired by you & the seme shall remain suspended Sk
our absence from lhcimim on account of leave or othenvise,

Muu e, Mate shall exercise personal supcrvision of vpcrations connected witk mining,
TNs permission shall be deemed to have revoked, il ut any one time ary of the condition
*11 ect to which this pummwn has been pranted, is viclaied or not conl phcd with

ChoodN W BN v—




9 The above permission may be mnuu&Angulmwn at my time if considered necesSary
in the interest of safety.

0. This permission is being issued without prejudice to Lmy other provisions of the law
which may be or may become applicable atany time.

waary

(3,‘{2‘2 OL({&AI!@
'I rmmw
| amvré‘rmamvrm‘
|
|
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QT R q?rﬁé“n?m Tf 1902 @ wiat © W—\Qﬁ YREr @ ferg wfy
Directorate General Of Mines Safety - Protecting Miner’s afety & Health Since 1902
FAAT TaT- S—2/639-36, GwOT fAGR hidlal, Hgd ST Vs, ARIORY, 3R ueRT - 221002,

g Uq g 0542-2284S11, $7A - dgmsvaranasl@gmail.com
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IN THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2021
VAKALATNAMA

IN THE MATTER OF:

DEVIDAS KHATRT === APPLICANT (S)
VERSUS

UNION OF INDIA AND OTHERS ----RESPONDENT ()

I/We, Rishi Rishi Chawla s/o Shri Ramesh Chandra Chawla R/o 87
Darbhanga Colony, Prayagraj (U.P.) (Newly Impleaded Respondent No.
), do hereby appoint and retain STUTI RAI, Advocate, C-187, Dayananad Colony,
Lajpat Nagar -110024, Mobile No. +917651982119, adv.stutirai@gmail.com to act
and appear for us in the aforesaid matter and to conduct and prosecute or defend the
same and to take all proceedings that may be required to be taken by any application
connected therewith or any decree or passed therein including the proceedings in
taxation and application for REVIEW, to file and obtain return of documents and to
deposit and receive money on our behalf in the said matter and to represent us and
take all steps necessary therein for and our behalf. We agree to ratify all acts done by
him in pursuance of this authority.

Dated this the day of March, 2024

Identified & Satisfied about the execution of the vakalatanama by
Accepted

% 6 ¢spondent No.
MEMO OF APPEARANCE
To,
The Registrar
Debts Recovery Appellate Tribunal
Allahabad
Sir,

Please enter my appearance for the above named Respondent No.4 in the above

named Appeal chH O
Thanking You C&Aﬁb Réu)
Yours Sincerely

( Stor( RAJ )

Advocate

Dated March 2024




30/03/2024, 22:47 Gmail - Devidas Khatri v. Union of India | Reply on behalf of Rishi Chawla

2462 43

M Gma" Stuti Rai <tropical0098@gmail.com>
Devidas Khatri v. Union of India | Reply on behalf of Rishi Chawla

1 message

Stuti Rai <tropical0098@gmail.com> Sat, Mar 30, 2024 at 10:44 PM

To: "ms@uppcb.in" <ms@uppcb.in>, "clo@uppcb.in" <clo@uppcb.in>, adv.stutirai@gmail.com
Dear Sir,

Please find reply dtd 30.03.2024 filed by Rishi Chawla in the captioned matter (OA 203 of 2021 before the Hon'ble
National Green Tribunal, Principal Bench Delhi) in respect of expired mining lease at village Aswan.

This email may be considered as sufficient proof of service.
Regards,
Stuti Rai,

Advocate
+91-7651982119

ﬂ Rishi Chawla Final.pdf
18069K

https://mail.google.com/mail/u/0/?ik=41d8efd066& view=pt&search=all&permthid=thread-a:r9093875189592102785&simpl=msg-a:r-2487513828832210075 171
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